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               IN THE COURT OF THE ADDITIONAL CHIEF JUDICIAL MAGISTRATE, 

                                                      SONITPUR, TEZPUR 

 

    PRESENT : Smti. A. Rahman, A.J.S., 

   Additional Chief  Judicial Magistrate, SONITPUR. 

 

            For the prosecution  ....  Sri P. Baruah, A P.P. 

            For the accused person  ....  Sri. I. Ansari, Sri. A. Bhuyan, Advocates 

 

Ref. : G.R. Case No. 2396 of 2012 

 

State of Assam 

-vs- 

Neeraj Tibrewal 

                                            ... Accused person      

 

   Under section 498(A)/506 I.P.C.  

 

           Charge framed on .......... 20.01.14,   

           Evidence recorded on .......02.03.16, 06.12.16, 06.01.18, 27.11.18, 03.05.19, 19.08.19,  

           Arguments heard on ......... 04.09.19, 24.09.19, 

           Judgment delivered on ...... 24.09.19. 

 

J U D G E M E N T 

1.           The prosecution case in brief is that informant was married with the accused 

Neeraj Tibrewal on 07.03.00 as per Hindu rites and rituals. That accused Sushil 

Tibrewal is informant’s brother-in-law. That at the time of marriage, on demand of 

accused, informant’s parents gave an amount of Rs. 5,00,000/- ( five lakhs) to the 

accused along with 16 nos. of gold coins worth Rs. 4,00,000/- ( four lakhs) for the 

family members and relatives and other gold ornaments and furniture etc. worth Rs. 

10,00,000/- ( ten lakhs) as dowry. That after few days of marriage, accused persons 

started physical and mental torture demanding more dowry both in cash and in kinds. 

Considering the welfare and security of the informant, her parents were fulfilling their 

illegal and unjust demands from time to time but the demand of the accused became a 
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regular course. That informant had been subjected to intolerable physical torture  by 

her husband at the instigation of the other accused. That her husband became a 

habitual drunker and also had the habit of chewing gutka for which he became a 

patient of cancer. During his treatment informant’s parent and brother-in-law of her 

husband spent Rs. 12,00,000/-( twelve lakhs). That besides, her parent and her 

brother paid around a sum of Rs. 10,00,000/- (ten lakhs) after her marriage on 

different times to fulfill their dowry demand. In spite of demand of all these, accused 

used to assault her for which for her safety and her children’s’ well being she took 

shelter on her parents home. That on 02.12.10 in the occasion of marriage of one of 

her relatives at Hotel Iora, at Kajiranga, her husband in presence of all her relatives 

confessed his guilt and begged of his misdeeds in writing and promised that he will not 

subject her any kind of harassment or beating in future. On such assurance she 

returned to her matrimonial house again. That unfortunately all assurance of her 

husband remained in vain and again started torture upon her in presence of her 

children. That in the month of May, 2012, she along with her children and husband 

separated from the rest of the family members and started living in a rental house at 

Mahabhairab, Tezpur. Her parents and brother used to pay sum for their maintenance. 

That again in that house also accused mentally and physically tortured her on demand 

of Rs. 2,00,000/- ( two lakhs) for up-gradation of his business. As her parents refused 

to give the money, her husband on 28.09.12 returned back to his parent’s house 

leaving her and her children in the rented house. Thereafter, she approached to her in-

laws to meet her husband but they threatened of dire consequences. Hence, this case.  

2.           On receipt of the FIR, the Officer-in-charge of Tezpur P.S. registered the case 

as Tezpur P.S. Case No. 1403/12, U/S- 498(A)/506of I.P.C. and caused investigation.  

After completion of the investigation, the concerned I.O. submitted charge sheet 

against accused persons namely Neeraj Tibrewal and Sushil Tibrewal for commission of 

offences u/s 498(A)/506 of I.P.C. 

3.           In due course, the accused persons appeared before the Court and the copies 

of relevant documents were furnished to them as per section 207 Cr.P.C. Having found 

a prima-facie case against the accused persons namely Neeraj Tibrewal, Sushil 
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Tibrewal u/s 498(A)/506 of IPC charge under the said section of law were framed, read 

over and explained to them to which they pleaded not guilty and claimed to be tried. 

During trial accused Sushil Tibrewal died, for which vide order dtd. 14.09.17, case 

against him was abated. 

4.           The prosecution, in support of its case, examined seven witnesses, and as per 

submission of learned A.P.P., further evidence of prosecution side is closed. The 

defense side examined one witness. Statements U/S 313 Cr. P.C was recorded. I have 

heard the arguments advanced by the learned counsel of both the sides. 

5.                               POINTS FOR DETERMINATION : 

(i)            Whether the accused persons namely Neeraj Tibrewal  

subjected the informant, his wife,  to cruelty both mentally and 

physically with a view to coercing her to meet the unlawful 

demand of dowry and is liable to be punished under Section  498-A 

of IPC ? 

(ii)           Whether the accused person had threatened the informant 

with injury to her person and property and thereby committed an 

offence punishable u/s 506 of IPC. ?                                                                                                                                                       

6.                      DISCUSSION, DECISION AND REASONS THEREOF: 

7.          PW1, Satyanarayan Agarwala @ Shatrughan, has stated that informant is 

his sister. Accused Neeraj Tibrewal is his brother-in-law. That his sister got married 

with the accused Neeraj Tibrewal on 07.03.00 following Hindu customs. After marriage, 

her sister Rekha went to her matrimonial house and they had begotten two sons out of 

their wedlock. Since after 15-20 days of their marriage, accused Neeraj Tibrewal used 

to demand money from them. That they used to fulfill the unjust demands of the 

accused with the hope of peaceful marriage life of their sister. That in the marriage of 

their cousin-sister, accused had given a apology letter stating that he will not make 

such illegal demand in future. Thereafter, accused Neeraj Tibrewal started his conjugal 

life with their sister in a rented house. But accused started torturing their sister in the 

rented house and rarely visited her. Her parents had tried to negotiate the matter to 

which accused stated that unless his demands were fulfilled, he will not visit their sister. 
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Having no any option his sister had filed the FIR. That presently she is residing at 

Dibrugarh.  

         In cross-examination he stated that he came to know from his sister about the 

monetary demands made by the accused. Initially accused kept his wife in his parental 

house thereafter, he moved to a rented house at Mahabhairab. At that time accused 

suffered from oral cancer and he received treatment at Mumbai. That the parents of 

the accused are old and ailing and few days back his father had expired.  

        He denied the suggestion that as per demand of his sister accused had made 

arrangement of rented house despite of his suffering from cancer. That accused 

sometime demanded 3 lakhs sometime 2 lakhs etc.  

        He denied the suggestion that he had not stated before police that after 15-20 

days of marriage accused Neeraj Tibrewal had started demanding money. He also 

denied the suggestion that he had not stated before police that in the year 2010, 

accused had written a apology letter and assured not to continue with such illegal 

activities in future. He also denied the suggestion that he had not stated before police 

that accused refused to visit his wife at rented house until and unless his demands 

were fulfilled.   

        He further stated that second party has filed maintenance case at Dibrugarh 

wherein she has been availing maintenance from first party. He stated that he does not 

know if accused has been regularly paying the maintenance amount. He denied the 

suggestion that they had kept away their sister from her husband, i.e the accused , 

even during his illness and by way of filing false case has been obtaining maintenance 

for their sister, from the accused. He further stated that he came to know about the 

death of father of the accused in newspaper. Even after getting the news he has not 

visited the matrimonial house of his sister.  

        He denied the suggestion that they have tortured accused and tried to keep him 

away from his family.  

8.          PW2, Rekha Tibrewal, the informant has stated that accused Neeraj Tibrewal 

is her husband and other accused is her brother-in-law. That she was married to 

Neeraj Tibrewal on 07.03.00. After marriage she started her conjugal life at her 
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matrimonial house and they begotten two sons out of their wedlock who are presently 

15 years and 13 years of age. That her husband is habituated of sewing  Gutka and 

consuming alcohol. That her husband often used to quarrel with her under influence of 

liquor. He also used to physically assault her and her two sons. That her husband used 

to demand money from her. At the time of treatment of cancer of accused, her father 

and brother had provided financial support in the year 2010. On the occasion of 

marriage of their sister at Hotel Iora, her husband had written an apology letter and 

promised not to harass her in future. Thereafter, she went with her husband and live 

peacefully for some days . But again untoward situation began to arise between them. 

Her in-laws did not like her husband talking with her. After some days accused took her 

to a rented house at Mahabhairab. Then he started to come late at night. On being 

asked by her, he used to reply that he was with his parents. In the rented house also 

her husband used to torture her. Likewise, torture continued on her, finally accused 

stopped making payment of rent and providing maintenance. He even stopped the milk 

man from delivering milk thereby putting her in a helpless condition for which  she had 

to  inform the matter to her brothers. On 30.09.12, her brothers came to her and tried 

to make settlement but all went in vain. For the aforesaid reason she had to file the 

FIR, the Ext.1. under compulsion. She had proved her signature in the FIR as Ext. 1(1).  

        In cross-examination she denied the suggestion that she had not stated before 

police that since after her marriage, accused started to torture her under influence of 

alcohol. She also denied the suggestion that she had not stated before police that 

accused assaulted her sons. That she used to manage money  from her parents and 

brothers to fulfill the demands of accused.  

        She denied the suggestion that accused had not tortured her since after 10-15 

days of their marriage. She further stated that her husband had suffered from cancer 

in the year 2010 an his treatment was provided at Mumbai, wherein elder sister and 

brother-in-law of accused resides. 

        She denied the suggestion that all the expenditures of treatment of accused were 

bore by his elder sister.  
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        That prior to execution of Mafinama of the accused she was residing at her 

matrimonial house. Said Mafinama is not available with this record as she had filed the 

same in the case filed by her at Dibrugarh.  

        She denied the suggestion that there is no Mafinama for which she had not filed 

the same in this case. 

         She denied the suggestion that she has not stated before police that after 

execution of written apology letter, her parents allowed her to move with her husband. 

That thereafter, she led peaceful life for some days. After that her parent-in-laws used 

to object her as and when accused talked with her and told her not to restrain any 

activities of the accused. Thereafter, she was taken by her husband to a rented house 

at Mahabhairab where he started to come late at night. On being asked he used to 

reply that he was with his parent. On asked to the in-laws they had stated that they 

does not know whether accused stay in their house up to late night.  

         She also denied the suggestion that she had not stated before police that finally 

accused stopped to provide rent for the house and maintenance, stopped delivery of 

milk which turned her helpless. That on 30.09.12 she informed the matter to her elder 

brothers and her elder brothers came and tried to negotiate the matter but her 

husband did not respond. 

9.          PW3, Subhash Kr. Agarwala has stated that informant is his sister-in-law. 

That she got married with Neeraj Tibrewal 14-15 years ago and they are having two 

sons out of their wed lock. That Neeraj used to consume alcohol and physically assault 

his sister. He also often used to demand money and they too had fulfilled his demand 

on several times. Once he had suffered from oral cancer. After recovery also he had 

not left his habit of consuming alcohol. That accused once keep his wife in a rented 

house to avoid quarrels. There too accused in a condition of intoxication used to harass 

his wife. That, they had tried to make him understand but with no result.  

        In cross examination he stated that he does not remember as to whether he 

stated before police or not that accused in a condition of intoxication used to beat his 

sister. That he also does not remember as to whether he had stated before police or 

not that Neeraj regularly quarreled with his wife.  
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        He denied the suggestion that his sister never informed him that accused used to 

demand money from her and they used to  provide money as per the demand. 

10.         PW4, Gautam Joshi, has stated that accused and informant entered into 

marriage in the year 2000. That since 2012, some house hold discord started between 

them. That accused became addicted to alcohol for which clash started in their marital 

life. Once accused suffered from cancer and at that time he had demanded money 

from the informant. That the family members of the informant had born the expenses 

of medical treatment of accused. After recovery also he continued consuming alcohol.  

        In cross-examination he stated that Rekha Tibrewal and his brother had told  him 

that accused had asked money from them for treatment of cancer.  

        He denied the suggestion that the elder sister and brother-in-law of accused had 

bore all the expenses of treatment of accused at Mumbai.  

11.         PW5, Gaurav Tibrewal, son of the informant and the accused has stated 

that his father used to quarrel with his mother under influence of alcohol. That 

generally quarrels took place when his father consumed alcohol. His father used to 

quarrel with his mother on demand of money. That since last 6 years his mother is 

residing at Dibrugarh, at her parental house. That he is also staying with his mother. 

That his father had suffered from cancer in the year 2011. His treatment was done at 

Mumbai. That his father used to send Rs. 7,000/- per month as maintenance. That on 

being asked by him, his father provides Rs. 500-1,000/-  as pocket money in addition 

to the maintenance. That his father had bought two cycles, one for him and other for 

his brother and sent those to their place of stay at Dibrugarh.  

        He denied the suggestion that his mother too used to consume alcohol thereafter, 

entered into quarrel with his father.  

        He denied the suggestion that he had not stated before police that his father 

under influence of alcohol used to physically assault their mother and also used to 

assault her on trivial matters.  

        He denied the suggestion that as per instruction of his mother he had deposed 

falsely in her favour. He further stated that today on being called by his father, he 

went to his father’s place and had the breakfast with him. 
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12.           PW6, Dr. Jharna Kakoti, has stated that on 03.10.12 she had examined one 

Rekha Tibrewal at emergency OPD. That the patient complained of pain on right side 

of back of shoulder area. That no external injury, no restriction of movement of 

shoulder joint was found and only tenderness was present. That the she was referred 

to surgeon for further treatment and advised to attend OPD so that the final report can 

be collected from the surgeon concerned. 

          In her cross-examination she stated that the patient had complained of the 

tenderness. The tenderness may be for various reasons. That she does not know 

whether the patient had consulted with surgeon or not. She had examined the patient 

on 03.10.12 at 8.45 pm. 

13.          PW7, Pratap Gogoi has narrated different stages of investigation carried out 

by him. He has proved the sketch map as Ext. 2 wherein Ext. 2(1) is his signature and 

Ext. 3 is the charge sheet.  

        In cross-examination he stated that PW2, has not stated before him that since 

15-20 days of her marriage accused used to demand money from her. That he had 

also confirmed that informant had not stated before him that in the year 2010, accused 

had given a written apology letter wherein he assured not to repeat such activities in 

future. PW 2 has not stated before him that although her family members went to the 

parental house of the accused and tried to settle the matter but accused told that 

unless and until his monetary demands were fulfilled, he will not visit the informant at 

her rented house. PW2, had also not stated before him that accused even used to 

assault their sons, that after negotiation at Iora Hotel, they led peaceful conjugal life 

for some days but parents of the accused used to object as and when accused talked 

with her, thereafter, accused took her to a rented house at Mahabhairab wherein he 

started to return home late at night and on being enquired by her, he used to reply 

that he was with his parents. That he also used to raise hulla under influence of alcohol. 

That on being asked her in-laws has shown their indifferent attitude. That informant 

had also not stated before him that in such way life continued. Thereafter, her husband 

stopped visiting her at her rented house, did not provided maintenance, stopped the 

milkman from delivering milk for which under the helpless condition, she had to inform 
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the matter to her in-laws and brothers. That her brothers, Subhash Agarwala and 

Satyanarayana Agarwala tried to settle the matter but accused did not respond. He has 

confirmed that PW3 had not stated before him that accused under influence of alcohol, 

always used to torture the complainant. 

         He has further confirmed that PW5 had not stated before him that accused was 

a habitual drunker for which he suffered from cancer. That accused used to torture 

complainant under influence of alcohol, on demand of money. 

         I.O has further confirmed that PW5, had not stated before him that accused 

under influence of alcohol, used to torture his mother, the complainant. 

14.           DW1, Vatsal Tibrewal, recognized informant as his mother and accused as his 

father. He stated that almost 7-8 years back, his father had suffered from cancer for 

which he was under treatment and surgery was done at Mumbai. Prior to the 

treatment his parents sometimes used to consume alcohol and under influence of 

alcohol they used to argue with each other. At that relevant time his grant parents 

were also suffering from old age ailments. That his mother was not willing to look after 

her in-laws and insisted his father to take a rented house. As per demand of his mother 

his father had taken a rented house at Mahabhairab, Tezpur. During their stay at the 

rented house, his mother used to demand excessive money from his father. His father 

tried to convince his mother that at present he is running from financial crisis as 

already he had spent a lot in his treatment. His mother was not convinced and she 

used to continue her demand. For the said reason some untoward situation and 

quarrels took place in between his parents. Thereafter, his mother called her brother 

from Dibrugarh. On being called, his maternal uncle came and took them along with 

his mother to their grand-parents’ home at Dibrugarh. His mother took all her 

belongings at Dibrugarh. Initially his maternal uncle behaved with love and affection 

with them but later on gradually they became rude on them. They also refused to bear 

their educational expenses and other day to day expenses. His father used to send 

maintenance to them and his mother, in terms of order passed in MR case. Almost 5 

months back, he and his brother had returned to their father’s place. Presently they are 
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staying with their father and continuing their studies at Tezpur. Their father looks after 

them with love and affection. 

          In cross examination he denied the suggestion that he had deposed today on 

being instructed by his father in his favour. 

15.           From the discussion of aforesaid evidences, it is seen that PW2, informant, 

Rekha Tibrewal has alleged that since after marriage, her husband, a habitual drunker  

used to torture her both mentally and physically on demand of dowry and also under 

influence of alcohol . That her family members had provided financial support to the 

accused at the time of his treatment of cancer in the year 2010. That on the occasion 

of marriage of their cousin sister at Iora Hotel, her husband had written an apology 

letter and promised not to harass her in future. Thereafter, although she went to her 

matrimonial house but she did not get support from her in-laws for which they 

separated themselves from her in-laws and started to live in a rented house at 

Mahabhairab. That accused continued mental and physical torture upon her even in the 

rented house. He rarely visited her in the rented house . He stopped the payment of 

rent, maintenance etc.  He even stopped the milk man from delivering milk, thereby 

putting her putting her in a helpless condition. The aforesaid evidence of PW2 as 

supported by PW1, her brother and PW3 her brother-in-law.  PW4, Gautam Joshi, has 

also deposed that under influence of chewing Gutka and alcohol, accused used to 

toture complainant. PW5, Gaurav Tibrewal, the son of the informant also stated that 

his father used to quarrel with his mother under influence of alcohol. 

16.        Now if we go through the evidence of IO, the PW7 it reveals that PW2 had not 

stated the aforesaid facts before police, in her statement u/s 161 Cr.P.C. Thus from the 

evidence of IO it reveals that most of the statement made by the informant before the 

court were not stated by her before police in her statement recorded u/s 161 Cr.PC. IO 

has also confirmed that PW3 and PW 4 have also not stated in their 161 Cr.PC 

statement that since after the marriage accused used to torture the complainant on 

demand of dowry. He has also confirmed that PW5 has also not stated in his 161 Cr.PC 

statement that his father used to torture her mother under influence of alcohol.  
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17.         Careful perusal of evidence reveals that during cross examination of informant 

and other witnesses defence has drawn their attention to their previous statement 

recorded u/s 161 Cr.PC. and I.O is his cross-examination has confirmed the aforesaid 

contradictions/ omissions etc. The aforesaid contradictions are not mere omission to 

mention a particular fact but it found to be very important piece of statement as 

because the very gist of the case lies upon the allegation of torture meted by PW2 at 

the hands of the accused since after her marriage on demand of dowry as well as 

subsequent stages wherein negotiations took place but all went in vain. In this regard  

defence have relied upon the following decisions : 

(i)       In  Tarun @ Gautam Mukherjee V. State of W.B. (2003)1 SCC (Cri) 

Page 1052-, it was held by Hon’ble Supreme Court that  

             Material omission would discredit version in court- Evidence 

of PWs being not of such nature which would establish the cruelty on 

the part of accused, appellant cannot be convicted under S. 498-A. 
(ii)     In Dulal Sonowal V. State of Assam, (1996)2 Gauhati Law Reports 79-  

             It has been held by Gauhati High Court that all omissions are 

not contradictions- Statement u/s 161 Cr.P.C. being brief, failure to 

mention a particular fact due to not being asked , is not contradiction-

Omission on a vital point ought to be held as contradiction. 

(iii)     In Bimal Ch. Sarkar vs. State of Tripura (2010) 4 GLR 567- 

              It was held that if evidence of witnesses found to be confronted 

with their previous statements recorded under section 161, Cr.P.C., 

court to refuse to act on such evidence adduced by the witnesses. 

18.         In the light of the aforesaid discussions, It is held that the contradictions in the 

evidence of PW2, PW3, PW4 and PW5 are not mere omission, but are materials 

contradictions, which has shaken the credibility of testimony of the aforesaid witnesses. 
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19.           Moreover, it is settled law that to attract section 498 (A) IPC, the torture should 

be continuous. From the evidence of witnesses, including PW5 and DW1, the sons of 

accused, it reveals that accused used to quarrel with complainant mostly under 

influence of alcohol. Moreover although all the prosecution witnesses have 

unequivocally stated that accused tortured the informant, but they are not specific 

regarding the occasion, incident or manner of the alleged tortures. Moreover , there is 

nothing in the statement of prosecution witnesses , from where it can be inferred that 

beatings , if any , were given to the complainant , by the accused person in their 

presence.  

20.           In this regard , defence have relied upon the following decision of Hon’ble 

Gauhati High Court-  

(i)  In Abhijit Borah vs. Arpana Rajkumari, Gauhati High Court 2018 (5) 

GLT 33- it was held that  

         Conviction u/s 498(A)IPC- Contradictory and mutually 

destructive oral testimony and absence of any averment in the 

complaint with regard to demand of money by the petitioner- NO 

cogent or reliable evidence adduced to prove that the victim was 

continuously tortured physically or mentally to establish act of 

cruelty within the meaning of Section 498(A) IPC- Prosecution has, 

failed to prove ingredients of offence under Section 498(A) IPC- 

Conviction and sentence set aside. 

21.          From the aforesaid discussion and in the light of the judgment relied upon by 

defence , it is held that prosecution has failed to prove that complainant was subjected 

to continuous cruelty , on demand of dowry by the accused 

22.         That beside, one of the   son of complainant and accused has adduced his 

evidence as DW-1, wherein he has supported his father, the accused.  From his 

evidence and from evidence of PW2, and PW5, mother and brother respectively of 
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DW1, it reveals that both PW5 and DW1, were with their mother the PW2, in their 

grandfathers house since last six years.  From evidence of DW1 recorded on 19.08.19, 

it reveals that both of them are presently residing with their father i.e the accused and 

continuing their studies staying with their. There is no cross-examination of DW1, in 

this respect. If , their mother  would had been tortured by their father to the extent of 

commission of offence u/s 498 A IPC, then it is natural and obvious that  the sons, who 

although are minors, but has attained sufficient  maturity of understanding, would not 

had turned up to stay with their father. Situated thus, it is hardly believable that the 

differences between the parties arose solely due to the fault of the accused. 

(i) In Sanjiv Kumar vs. State of Punjab, (2010)3 Supreme Court Cases 

(Cri) 330- 

             It was held by Hon’ble Supreme Court that, defence witnesses 

have been observed to be often untruthful-But that is not to say that in 

all cases defence witnesses must be held that to be untruthful, merely 

because they support the case of accused-Right given to accused to 

explain incriminating circumstances appearing against him, serves a 

purpose, which cannot be ignored outright. 

       That in every case the court has to see whether defence set up by 

accused is probable, having regard to totality of facts and 

circumstances of the case- If defence appears to be probable, the court 

may accept such defence- This is primarily a matter of appreciation of 

evidence on record and no straitjacket formula can be enunciated in 

this regard. 

23.          Thus defence led by the accused in this case is found to be probable in this case 

as sons of accused, who earlier stayed with their mother, have tuned to live with his 
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father and presently continuing their studies, staying with their father, the accused of 

this case.  

24.         In view of the above, I am not inclined to believe to prosecution case and such I 

find and hold that the prosecution has failed to bring home the guilt of the accused 

Neeraj Tibrewal   for commission of offence   u/s 498(A)/506 of I.P.C. beyond all 

reasonable doubts. 

25.         Accordingly, accused Neeraj Tibrewal, is acquitted of the offences u/s 498(A)/506 

of IPC and he be set at liberty forthwith. The bail bonds stands cancelled and the bailer 

is discharged from the liability. 

26.         Signed, sealed and delivered in the open Court on this 24th day of September      

, 2019 at Sonitpur. 

      

 

 

                                                                                          (Smt. A. Rahman) 

Addl.  Chief Judicial Magistrate, 

   Sonitpur :: Tezpur 
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 APPENDIX 

WITNESSES FOR THE PROSECUTION : 

PW1, Satyanarayan Agarwala @ Shatrughan  

PW2, Rekha Tibrewal 

PW3, Subhash Kr. Agarwala 

PW4, Gautam Joshi 

PW5, Gaurav Tibrewal 

PW6, Dr. Jharna Kakoti  

PW7, Pratap Gogoi 

WITNESSES FOR THE DEFENCE : 

DW1, Vatsal Tibrewal  

DOCUMENTS EXHIBITTED : 

            Ext.1- F.I.R 

         

 

 

 

                                                                                          (Smt. A. Rahman) 

Addl.  Chief Judicial Magistrate, 

   Sonitpur :: Tezpur 
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 O R D E R 

 

24.09.19- 

 Accused, Neeraj Tibrewal is present.  

Today is fixed for Judgment. 

From the materials available on record it is found that prosecution has failed to bring 

home the guilt of the accused person beyond all reasonable doubt. The ingredients of the 

offence u/s 498(A)/506 IPC has not been proved against the accused person.   

Accordingly, the accused person namely Neeraj Tibrewal is acquitted of the offence 

u/s 498(A)/506 of IPC and he be set at liberty forthwith. The bail bonds stands cancelled 

and the bailer is discharged from the liability. 

           Judgment prepared on separate sheets and kept with the record. 

 

 

 

                                                                                     (Smt. A. Rahman) 

Addl.  Chief Judicial Magistrate, 

   Sonitpur :: Tezpur 

 

 

 

 


